SHORT DURATION DISCUSSION
Large scale illegal mining in the country

SHRI SITARAM YECHURY (\est Bengal): Sir, | rise with a very heavy heart to raise this
discussion on illegal mining in the country. | rise with a very heavy heart because this is the sixtieth

year of our becoming a Republic.

We have given ourselves this Constitution and enacted ourselves as a Republic saying that we,
the people, will protect the dignity of nat only the country but every individual citizen of this country.
But, what we see in this illegal mining is large-scale plunder, large-scale loot and the rape of the
mineral resources of our country. This is not an issue confined to any one particular mineral wealth of
our country. Though the names of Bellary and iron ore illegal exports have been figuring in the news
in & big way for a long time, it is with great anguish that we have to note that this is happening with
every particular mineral resource that is there in our country. | will only like o point out that in some of
the unstarred questions, there is a wealth of material that has been presented to this House. On the
2nd of this month, the Union Minister, Shri Handigue, had actually answered a guestion an whether
there were 42,000 cages of illegal mining detected in eleven States during the last year. | quote Mr.
Handigue's reply, "The Indian Bureau of Mines hes constituted Special Task Force teams and
conducted inspections in 106 mineg in the endemic areas of five States of Karnataka, Andhra, Crissa,
Jharkhand and Gujarat.” And, the instances of what they have done in these illegal mining cases
have all been listed by the Minister. Again, Sir, in an unstarred question on the $th of this month, the
Minister has detailed the illegal mining of coal in the States of YWest Bengal, Jharkhand, Maharashtra,
Chhattisgarh, Crissa and Assam. Likewige, in a number of such answers to unstarred questions, the
Government of India and the Ministry have painted out that whether it is from the North-East, or any

other part of our country, this sort of illegal mining is taking place. It is rampant in all the mineral
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resources of our country. So, | am not confining myself only to the br profile things that are
happening in Bellary and with the iron ore, though that is very important. | will come to that. But,
what is happening in the name of illegal mining is nat merely a emall degree aof illegality that is being
committed ar a petty crime, it is a gigantic loot of resources of our cauntry. Now, in the &0th year of
our Republic, are we to permit such a loot in our country? Therefore, Sir, this issue merits, in my
opinion, and that is what | would like to argue in the short time that | have in initiating this discussion,
that we require an out of the box solution to protect and safeguard our country's mineral resources.
For this, we shall have to learn from what the other developed countries are doing. You look at the
United States of America. It does not touch its cil reserves. Today, it imports all its reguirement of i,
keeping ite oil reserves for a future date when such an emergency ariges, when it requires to fall back
on its own reserves. Look at our neighbour, China. It imports many of these mineral resources from
groroge the world, but it keeps ite resources intact =o that when it needs to fall back on them, there ig
a fall-back option. What are we doing, Sir? We are mercilessly looting our resources and selling
them akroad illegally with some pecple making super profits, profits of a phenomenal rate. Thig sort
of loot thet is teking place in our country can be described as nothing else but 'crony capitalism'. The
Prime Minister, standing here in this House, has said, "India can ill afford crony capitalism.™ If the
Prime Minister ig true to hig own words, | think, the time has come for us to pay proper attention to
thig loot that is taking place, and the time has come, as | will argue now, for us to naticnalise all
mineral resources in our country and ban all export of mineral resources from our country. If anybody
wants to uge our mineral resources, let them come here and get up their factories, let them add value
to our mineral resources an aur land, let them provide employment for our people, let them generate
productive resources in our country o that we will gain rather than exporting these minerals to their
countries and increasing their productive capacity at our cost. So, this is what | want to establish that
we have to learn from ather countries. Today, the time has come to nationalise all our mineral

resaurces and ban any sort of export of our mineral resources.

Here, Sir, various steps have been taken by the Government In terms of saying that much of

this laot that is taking place is becalge of law and order problems that are State subjects.
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And, it law and order iz the State subject, it iz the State Governments, which are primarily
responsible. This tossing of the ball between the Central and the State Governments cannot be
afforded any longer. The anly way we have got to solve this problem ig by mationalizing our mineral
resources. Let us take the issue of Bellary. In the case of Bellary and the illegal export of iron ore, all
of us know, how rampant it has been. Sir, it s very revealing that the incumbent Chief Minister in a
21-page reply to some of the guestions raiged in the State Assembly an the 10th of July this year, has
2aid that in the past seven years, mare than 30 million tonnes of iron ore was illegally exported from
the State of Karnataka. More than 30 million tonnes of iron ore from one State alone! Even if you take
a conservative price of US $ 80 per torne in the international market, it turns out to be US $§ 1.5
billion, or, Re. 7,500 crore of exports in these six o seven years from one State, Karnataka, and,
only from one area where the Obulapuram mines are located. This s the scale of loot. He has also
informed that it i not confined to any one particular political disperzation. He said that the earlier
Congress Government, which was there, had issued notifications for 33 mining permite. The Janata
Dal (Secular) Government that followed had issued notifications for 12 mining permite. There were
nine beneficiaries under the President’s Rule, and, the rest of the notifications wersissued by the
current BJP-led Government. Whether it is Congress, Janata Dal (Secu\ar), BJP or the President's

Rule, you have such natifications. ... (Inferruptions ). ..

SHRI SHANTARAM LAXMAN NAIK (Goa): llegal export tock place only in BJP-regime.

...(Interruptions ). ..
SHRIK.B. SHANAPPA (Karnataka): No, no. That is not true. ... (dnterruotions ...
SHRI RUDRA NARAYAN PANY (Origea): What is happening in Orissa? ... dnterruptions ...

SHRI SITARAM YECHURY': | am coming to Crissa, Pany Saheb. Don't worry.
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daring case ?, il =H N T ST %\ And, what does the Chief Minister's statement says, Sir? It is

amazing. Look at this. 20,49,941 tonnes of iron are was illegally exported in 2003-04; Similarly, the
figures are: 52,39,528 tonnes in 2004-05; 21,7 1,492 tonnes in 2005-06; 47,44,645 tonnes in 2006-07;
67,671,048 tonnes in 2007-08; 33,946,000 tonnes in 2008-02, and, 71,27,237 tonnes in 2009-10. It is
amazing. And, if you take the current rate, which is US $ 160 per tonne, this is what my friend

Pyarimohan Mohapatra suggests, this value goes up to around Rs. 22,500 crore.

Sir, this i the sort of loot that is taking place in our country, and various agencies of aur
country were involved in trying to examine it. The hon. court, the judiciary bad intervened. They had
appointed a Central Empowered Committes to go into this issue, particularly Cbulapuram mining in
Anchra Pradesh, and in Karmataka. But it was mainly in Andhra at that point in time. And what

conclusion did the CEC come ?

"The CEC after examining the matter is of the considered view that the demarcation of the
baundaries of the five of the above mining leases and the conclugion reached by the State of Andhra
Pradesh that M/s OMC is not iInvolved in any illegal mining in the forest areas outside its mining lease
areas suffers from the fallowing serious defects and inconsistencies -- please underline this -- andis

not at all in conformity with the approved mining leases:”

And they give you a list of various pages of recommendations. Finally, it recommends,
"Keeping in view the facts and the circumstances as brought in the report you (Chief Secretary of
Anchra Pradesh) are advised to take immediate steps to stop the mining operations, including

transpartation of already mined material from the six mines dealt with in the CEC's Report.”

Orders come for stoppage of that. But nothing happens. And this was ordered in November

2009, After that, you just heard me saying, /1-odd lakh tonnes has actually been exported illegally.
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This Is the marner in which every agency seems to be collaborating with this loot. What is amazing is
the repart of the Lokayukta of Karnataka. He says that he agked his officers to seize some of these
ilegally transporting trucks. And what does the report say, Sir? It says that the officers conducted
raids and seized 99 trucks with illegally mined ore and 40 sacks of forged documents. On the basis of
that, 8.5 lakh tonnes of ore were already purchased by 11 companies for export and even when the
High Court was congidering the matter six lakh tonnes of ores were shipped outside. The court is
aeized of the matter. The court is gaying that you stop the export. The trucks are seized. Theiron ore
iz seized. The iron ore s kept at certain place and from that place nearly six lakh tonnes of iran are
vanishes. It vanishes under the very nose of the very Government, the very High Court, and the very
authorities. Then you have an amazing statement by the Chief Minister which was reported by the
media, g0 | cannot authenticate it. But it was reported in the media that the Chief Mingiter has said
that it got washed away in the rains....(dnteruptions)... | said | read it in the meda.
...(Interruptions )... That is why | am not authenticating it. But the paint is that the whole business ig
being dealt with such lack of seriousness where every arm of our constitutional legality -- and that is
why | began with "We the pecple’ -- the Judiciary, the Executive and the Legislative Assemblies of
the concerned States are all involved in the matter, are all seized of the matter. But yet the iron are
keep disappearing. Just look at the dout that exists as far as these people are concerned.

- (Interruptions ...
MR. DEPUTY CHAIRMAN: When your turn comes, you can say that. Please don't interrupt.

SHRI SITARAM YECHURY: Sir, | want, through you, the entire House to understand the
gravity of the situation. It is not a guestion of scoring points whether the rain washed it off or

somebody stole it or somebody took it away. The issue is that my country's resources, your
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country's resources are being looted like this. Are we to permit it? Don't try and pick holes in trying
1o gay whether this ig right or that i2 wrong. The point ig that the mineral resource of my country has
vanished. This is your wealth. This is my wealth. This is our wealth. How hes it vanished? And why

has it vanished?

My point, which | think that all of us must take very seriously, ig thig. Can we afford this sort of

aloat and plunder of our country's resources?

And that is why, | am raising this issue. Yes, the guestion of accountability, the question of
who is responsible for this, all that needs to be addressed and the guilty need ta be brought to boak.
Whatever this august House will recommend, | hope, the Government will regpond seriously to that
and take it up and will not pass on the buck by merely saying that it is State Government's problem
or & party's problem. That is nat the issue. Every single party which has been holding Government in

different States is respongible. We have geen how illegal mining of coal is happening in our cauntry.

Flease look at the collateral damage. Let me now come to the question of what is the damage
itie causing. To use an American phraze, collateral damage s happening to our country. What is the
result of this? It has been pointed out that an estimated amount of 1.6 lakh hectares of forest land
has been diverted for mining in our country. Our Minister of Environment, othersise a very outspoken
person, Is not here at the moment. ...(0nterruptions)... | wish he ought to have been here.
...(Interruptions )... Sir, 1.6 lakh hectares of forest land has been diverted for mining. Of this, far
example, take ron ore mining alone, We are talking about Obulapuram. ... (dnterryetions ... | am

coming to Yedanta. If you are talking of Obulapuram. ... (Inferruotions)...
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EICES o ST Sir, for iron ore mining alone, apart from the forest area of 1.6 lakh hectares that
has been diverted for miring, 77 million tonnes of water has been used up in one year of 2006-046. It
ig only for iron ore mining. How much would this affect? This would have met the dally needs of
nearly three milion of our people who do not have potable water near their households or
habkitations. Thig Is collateral damage that is happening. And, what has happened in one year of
20067 Sir, 1.84 bilion tonnes of waste was dumped in our country. It was in just one year and this
wazste iz not disposed of. Whether this has toxic material or not is never investigated. This sort of
wagte is dumped in our lands which affects our agricultural praductivity and fertility of our sail. So,
look at the collateral damage in terms of forest depletion, in terms of water that has been used up
which is a scarce regource in many parts of the country, in terms of dumping on your arable and
fertile land whereby you cannot produce food. And, Sir, this ig not all. Collateral damage goes
beyond the economy and physical resources. You have a collateral damage that is now ocourring in
the entire pality of our country. The riches fram illegal mining are actually influsncing our political
ayatem. To the extent, it becomes unbearable for any one of us - | am sure, Sir, it i as applicable
1o you as it is to me -- that it is impossible today to contest elections in the State from where you
come. With the amount of money that iz being used, all the money that is collected through illegal
mining has gone in there. There are phenomenal amaunts of meoney. It puts to shame the limits that
the Election Commigsion hag put an the expenditure in election and all thig ig finding its place in
palitice. It is distorting our political gystem. The collateral damage is nat only to ecology or resources,
but, it i= also to our pality. It iz distorting our political system by the Lge of this sort of maney which ig
also distorting your democracy, in the senge, people are no longer voting on the basis of the
pasitiong of the palitical parties or on the basis of the issues that political parties articulate, but an the

basis of which political party has how much resources at their command and on that basig, you have
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people voting and it is distorting our democracy. So, what has begun with lllegal mining s actually

having a callateral damage on your entire system, not only on your economy.

Siry now, | would come to ather paoint and | want this House to seriously consider this point.
Sir, you take the physical map of our country and map out the areas where you have Madist violence
today. In every single area that you map out Maaoist vidence today, you will find that it is a mineral-
rich area, particularly coal, in the States of West Bengal, Chhattisgarh, Bihar and Crissa where
thousands of hectares of land are being given away o these companies and carporates in order to

exploit these mineral resources.

And in most of these areas where our tribal people, our tribal brothers and sisters habitat,
when their interests are affected, whether it iz only a particular issue of Origsa that you are talking
ahout, where large-scale tribal persons are displaced, where, in the name of mining, not only forest
depletion is taking place but even tribal habitations are being shifted despite the scheduled areas in
which they live and despite the protection, 'that you cannot displace them', that the Indian
Corstitution gives. Despite all that, you have thousands of these families being relocated for mining
interest! The discontent that is generated in them works as a fertile basis for the growth of anarchic
and viclent activities of the Maoists. So, you have a collateral damage in terms of pdlitical factors that

are completely antithetical to the parliamentary system.
MR. DEPUTY CHAIRMAN: How much more time will you take?

SHRI SITARAM YECHURY: | am concluding, Sir. It is a sericus matter. You know, normally, |

won't take too much time.
MR. DEPUTY CHAIRMAMN: | know that.

SHRI SITARAM YECGHURY: Sir, | am grateful to you because on many occasions, you are on
recard to say that | do not normally waste time. | anly take time when | passionately feel about

something very serious.”
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Bo, what | am saying, Sir, ig, whether it is the guestion of lllegal mining or whether it is the
question of illegal bauxite mining -- and there is a new report that has now been prepared by a team
of experts that bauxite mining in Origsa is being handed over to certain corporates -- whether it is the
question of iron ore or whether 1t is the question of, in-between the North-East, very sensitive areas
where thig illegal mining is going on, all these put together, the only one aspect which | think all of us
have to seriolgly apply our mind tois that it is no longer a oot of our precious resources alone, it is
no longer sleaze and corruption where some people are making huge, big bucks at the expense of
our country and our resources, but it s aleo an issue that is permeating ever single gphere of aur
pdity and our demacracy. Our polity is not being spared; our democracy is not being spared; all this
ig being distorted becaluse of this lllegal mining. So, stopping illegal mining s not merely a guestion af
protecting our resources and punishing the guilty, but stopping illegal mining is also the question of
protecting modern Indig, Sir. [T, to stop illegal miring, in order to protect modern India in this sixtieth
year of our Republic, we say that we, the people, give aurgelves this Republic, we, the people,
should be able to safeguard our Republic too, and if we have to safeguard our Republic, there is,
today, no other way, Mr. Deputy Chairman, Sir, than to nationalise all of our mineral resources.
Naticnalise all of our mineral resources. Ban the expart of all mineral resources. Any company, any
corporate in the world 12 most welcome; he can come here, use our resources, add the value and
produce finished products in our country, give jobs to our people and enrich our economy by
enlarging our productive capacity. So, you have the value addition dore inside the country. Ban the
exports of our mineral resources and rationalise these resources. There is no other way through
which we can protect ourselves, our Bepublic and our resources. Therefore, | beseech, through you,
Sir, the Gavernment to take this bald step. If they take this bald step, the people of our country will
pay to them. ...dnterryptions)... The pecple in the courtry will continue to recogrise them like

their lustrious predecessor. [t may have happened with the Left suppaort then, in 1969, but when the
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illustrious predecessors natioralized the coal mines, when they natioralized the banks, see the
result; that is where we, in India, are today. So, take these measures; take these steps. It will go
down in history as not only protecting our resources but aleo as protecting our country, itg
demaocracy and its polity. And with that gravity, | want the Government to take this issue into
congideration, and they will find full support from us T they proceed to nationalise these resources
and ban the export of aur mineral resources fram our country. | hope the Government will, at least,
congider it seriously. | mean, | would not only like the Government to accede to my point, but you,
please, also ask them to, at least, consider it seriously and to ensure that our country is not allowed

to be locted in the manner in which it is being looted today. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Yechury. Now, Shri Aayur Manjunath. He is going

to speak in Kannada. ... (Inferruptions ... Shri Aayur Manjurath to speak in Kannada.

SHRI AAYANUR MANJUNATHA (Karnataka): Thank you, Sir. | will speak in English and
Karrada, mixing koth. ... nterotions)... 3 BT # 375 W& &, ol as] g0 ¥ &
E1RILL

Sir, as you are aware, the issue of over-exploitation of the mines and illegal mining have been
g major concern of the mineral —rich States of our country. Despite the effarte by various State
Governments, illegal mining could not be stopped. The name of Karnataka State was mentioned by
my senior colleague, Shri Sitaram Yechury. Karnataka State is the first State which has imposed a
ban on exports of are and reguested the Prime Minister of this country to stop.exports. We met him

personally, submitted & letter and reqguested him to stop exports of ore.

Sir, it is a fact that 1.64 lakh hectares of land is used for mining. More than 2.5 crore people
have been digplaced. They belong to the Tribal community. As a result of this activity, mast of the
Tribal people have been compelled to join hands with the Naxalites, anti-gocial elements and the
Maoigte. It has created a big security problem o the country. To avoid the anti-zocial activities

through illegal mining, & ban should be imposed on exports.
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At the same time, [ would ke to bring to the kind notice of the Chalr that there are mare than
15,000 illegal mines throughout the country. It is not one or two. He has mentioned Obulapuram. But
it is not in Karmataka. It s in Andhra Pradesh where there iz a Congress Government. He hag
mentioned about illegal mining in Chulapuram. But it does not belong to Karnataka.
...(Interruptions )... As far as my knowledge goes, the main beneficiaries of illegal mines and mining
are aur Congress leaders. They are the main beneficiaries throughout the country. As far as my
knowledge goes, & mine owner ig aleo 8 Member of this august House. He comes fram that line.
...(Interruptions )... | am not prepared to take his name. ...(Inferruotions)... llegal mining is

creating so many problems.

SHRI JESUDASI SEELAM: Sir, there iz one point. There may be mine owners. But he should
talk about illegal mining. He should not talk about Congress leaders generally. He should =ay clearly

that it is illegal mining. That is the point. ... (dnterruations ...

SHRI AAYANUR MANJUNATHA: What | am mentioning is that illegal mine owners are here.

...(Interruptions ). ..
SHRI 8.8, AHLUWALIA: Then, do you want to hear the names? ... (nterruptions ).
MR. DEPUTY CHAIRMAN: Ahluwaligji, don't interrupt. Please sit down, ...(Interruptions ...

SHRI 8.8. AHLUWALIA: Then, why is he pravoking ? He will give you the specific names. Are

you interested to hear that ?
MR. DEPUTY CHAIRMAN: No, please.
SHRI AAYANUR MANJUNATHA: Mining has also resulted in the destruction of forests.
MR. DEPUTY CHAIRMAN: Please don't politicise this.

SHRI AAYANUR  MANJUNATHA: Yes, Sir. It has also resulted in disappearance of

water sources, especially, depleting underground water takle. Mining poses a great threat to human
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habitats, especially, the Tribal community. The toxic by-products of mining, when they enter the

atmasphere, will create acute health problems to the people.

Miring & never eco-friendly. It leads to negative effects despite following the best
precautionary measures. Hence the Centre for Science and Environment, in its report, has
recommended a strict ban on mining to preserve ecological balance. Recently, the English
fortnightly, Frantline, has published a detailed repaort on nefarious activities of mining mafia across the
country. Therefore, | request the Gavernment to put a ban on illegal mining and export of iron ore. ¥
Hon'ble Deputy Chairman, Sir, it is a matter of great concern that illegal mining is rampant in aur
country. Unfortunately nobody 1 concerned about its adverse impact on the country's economy and
its social and pdlitical fall outs. The livelihood of our people particulalry tribals, backward community
are greatlly affected. llegal miners are encouraging anti gsocial elements like naxalites, maoisists with

tainted money to create disturbance in the border areas. They are a big threat to the safety and

secUrity of our country.

Sir, illegal mining operations are gaoing on in 7 or 8 states in India. But 1am proud to say that
Karnataka is the only state in the country, which has shown its concern to pratect national resources
by imposing ban an export of iron ore from Karnataka. | congratulate the Hon. Chief Minister of
Karrataka for taking such a bold step. Hon. Chief Minister has even =aid that the mining licenses

would be issued to those persons who come forward to utilize our mines for value addition.

Deputy Chairman Sir, | would like to know from the Government of India through you as to how
many persong in the entire country are operating these minings and how many af them hawve nat
taken permission from the Gavernment. Details about the domicile and political affiliations of

thcee who resort toillegal mining should be made available to this august Houge. Hon, Member Shri
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Sitaram Yechuri in hig speech said that there are 42,000 illegal mining cazes booked in the country. |

request the Government to give the detaile as availabe in the FIRs.

Sir, it Is very very unforturate that llegal miners are loating the country's wealth by displacing
about 2.5 crore of backward and tribal people. These hapless pecple are not given any kind of
protection. They do not have land for cultivation or food to eat or houses 1o live in. In arder to protect
such people Hon. Chief Minister of Karnataka has taken bald step. Henceforth Mining license would
be izzued only for value addition. T would help s to utilize our national resources within the country
and create employment opportunity. It would generate more reveue to our excheguer. Our Hon.
Chief Minister Shri Yeddyuarappa has written a letter to Hon. Prime Minigter of India making a
request to impose a ban on export of iron ore in the entire country and to nationalize all the mineral

mines of the country.

Siry it iz unfortunate that sincere effarts of the Government of Karmataka to curb illegal mining
are not being recognized. Instead, some pecple are criticizing us. But we all know that they had

joined hands with mining mafia when they were in power.

Hence, | urge upon the Union Government to take stringent action against those involved in
the illegal mining and ta punish them. Finally, | would like to impress upon the Government to take

strong measures to protect our national resources and save the country from illegal mining.
Thank you.

DR. K. KESHAVA RAO (Andhra Pracesh): Sir, while | share the total feelings and the facts
that Mr. Yechury has presented, believe me, | am in the same mood; | am naot trying 1o score any
debating paint, nor am | trying to indulge in some kind of blame game plan by saying that this

man has done wrong, or, that man has donewrong. Al of us in this House, | am sure, are equally
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concerned about what is happening in the country. It ig a8 plunder and loot, - that ig what Mr.
Yechury feels -- but there ig the other side to the can. Let us lock into that. Any money, easily
gotten money, the concomitant of it s that it has & greater draconic role to play. Whatever has
happened in Karnataka or a few cther States, -- there ig a big hype about Karnataka -- | am not
trying to blame the B.JP at all because the friends here sitting on the BJP benches are known for their
honesty and transparency. And, as they have themselves said, as the Chief Minister has also said,
illegal exports have to be banned. | am not trying to blame anybody. The most perplexing and
paradoxical part of this debate is this. Every one, right from the Prime Minigter, the UPA Chairperson
and the Union Minister, who iz present here, says s0. He has said the same in the Lok Sabha, B
agree that & widespread illegal mining is going on. It is so widespread that it shocks my consdience.”
The Supreme Court gays 80 in o many words. The CVC says so. The ather Civil Courts say go0. The
DFO zays 2o. The Environment Mirister, in hig own 13 letters, written to the Karnataka Government
says s0. And, all the Members say =o. Yet, it goes on unabated. What is exactly happening? The
illegal mining, which we are talking about, is not only a loot and plunder, but it is also the easy maney
that you have. It can be converted into gold and any kind of maney. Sir, | don't have the facility and
privilege, like Mr. Yechury has at his desk. Otherwise, | have a ot of materials which pinpcint to the
kind of irregularities that are there. | am only trying to mention the reports, which have come fram
Karnataka, that bring out the truth. Let us alsc appreciate; the Lok Ayukta, Karnataka, who had
come out with the Report that he has read. It also shows that they aleo have some kind of a feeling,
some kind of a sentiment and commitment to see to it that it must end. But, all the same, that is not
enough at all because there are methods and means for the so-called mafigs, the mining mafiag. The
mafias have invented their own methods. After all, what is an ilegal mining? You take a permit; the
the IBM gives details. There is the Geology Department that looks into and finds out where exactly
the minerals and the resources are. It hasg it own study. It also fixes the guantity that you must dig
out of it. Yet, when you lock at the facts that Mr. Yechury has mentioned, the figures that he has

given, - | have to gkip them; | have to discard those papers because that will take a lot of time --
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6.00 P.M.

I should tell you, what has happened ig, if you are to look at the Karnataka issue, -- 1am only taking
it s an example of how those people operate -- if you try to Tfind out how illegality can be probed
into; the question is, seven times more than what is permitted has gone as an export. Now what kind
of & thing has been exported? There are mines where you don't have prime deposits; in Andrra
Pradesh, that is what we call, a diversified thing, which cur Minister and others know about it. These
are not fine deposit iron are. You are & mine owner of that area. Yet all your exports are fine
materials. Where did they come fram? It means that there is also a scope that you, in the name of
that permit, in the name of that holding, in the name of that lease, can bring things from outside;
whether they are legitimate or nat, we would not understand it. It is for inguiry agencies to know; you

fried to export them.

2o, while going into those detailg, | am tempted to, firgt, jump to the conclugion -- which Mr.
Yechury has mentioned and which the hon. Member from the BJP has also menticned -- that there
has to be an end to this. And the end is -~ | don't know whether it is nationalization or not -~ but you
stop the export and use the material for value addition within the country. If some foreign country
likes to use your material, it can have its plant here as well. This will end, to a large extent, this kind

of illegality in the mining sector.

Sir, he mentioned the figure of 42,000 metric tonnes. | would not like to go into that because
there are three very shocking reports that have come. One is of the Supreme Caourt. The other is from
the Chief Minister of Karntaka. And the third one is from the CEC. Karnataka Chief Minister's report
would be very interesting for the simple fact that he had been so truthful even amidst all the crises
that he was facing. He talks about a total illegal trangportation of about 71 lakh metric tonnes. And,
as you said, it does nat belong only ta the period for which the BJP Government is respongible, it

also touches the periods of other Governments.
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But the igsue that we are discugsing here today is not what a particular man has done or not.
Why have, perhaps, Chulapuram, or, one of the friends” brothers' names are coming in, is for the
simple reazon that there is & political dimension added to thig illegality. One is, here are a few
gentlemen who are pdlitically in-charge of a mine-rich area. And | am qucting all these facts which
have come out in the reports of the Lok Ayukta, the Chief Minister and from what has been said on
the floor of the Asgembly. So, there is nathing like wild allegation that is beling made. Even if there are
a few allegations, please fargive me; | am sarry if they are not backed by facts. But thig is what has
been reported. The point ig, they become the in-charge of that area. And it might have happened
anywhere. It has happened to some extent in Andhra. | am in-charge of Jharkhand and it is
happening in Jharkhand. | do not know much about Chhattisgarh but it is happening in Chhattisgarh.
I know what is happening in Orissa in which Mr. Pany is interested. The second phase permigsion
hag not yet been given and, yetl, the factory comes out with it, whether it ie Vedanta or some other.
You have referred to Geoa. Though the land belonged ta the State under the Parfuguese Act, it is you
who got the concessions, once your Act came into the picture with amendments. The land belonged
to the Government but it has been saold and trangferred to Vedanta. All these kind of things have
happened. They may not directly be concerned with illegal mining, but they are concerned with illegal

mining activity .

S0, today, this is the kind of thing that the Chief Minister says. The Karnataka Chief Minister
accepts that this is one of the biggest shocks that he has had in hig life, of the illegal mining in the
State. | mean, he was talking about the overall scenario and about the State as well. He admitted
that illegal mining was taking place in the State in a very high order. Then, he gives the figures. Then,
| am quoting the DFO report of the same place which says, "ground excavations do not tally with the

permits issued by the Department of Mining and Gedogy ™, to which | referred. This report includes
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two States, Andhra Pradesh as well as Karnataka. | am nat trying to run away from the situation in
Andhra Pradesh. Again, more iron ore hag been brought from the Karnataka mines; although the
permite allowed were of a limited value, the exports were much higher than what exactly was
permitted. That they came fram Karnataka, has been admitted by DFO of Andhra Pradesh. But this

i= done by a company belonging to Karnataka.

The man in power can do anything; this is what has been done. The report alsa says that 57
officers were transferred from the digtrict. Please introspect on what can happen if this kind of nexus
develops between the politicians and the mine owners, or if politicization of the entire business takes
place. There is one igsus which we need to understand in thig. Just imagine what kind of an impact
the easy maney, ill-gotten money can play a role. We bring the name of Karnataka again not to
undermine or criticize it, but to caution the entire country. This money can interfere with aur
demacratic institutions very badly. All of us have read about cur neighbouring State; | know perfectly
well the kind of pdlitical game these people wanted ta play, planning to overthrow theGovernment
becalge of their money power, the same kind of designs they tried to play in Andhra Pradesh, the
same kind of game played in Jharkhand. We need to be cautious; we need to gear up ourselves to

face this kind of challenges. This impact is again because of illegal mining.

Sir, as far as these figures are concerned, all this has started only in 2003-04, as one friend
caid, only because of rige in exports. Sure, when China increased the prices at a time when the price
was at 400 per ton, it went up to 4000, naturally everybody looked to the iron ore mines where it was
eagily available, whether Cbulapuram or cther places. But, what happened is, In Cbulapuram, even
the State borders were changed ! It happened because the permits were available in one State and
the ore wag available in another State. If what my friends have said ig correct, it could be the reason
also —- if & particular State did nat like to give them the place to mine but to give the permity you

would change the entire boundary and take argas of the ather State and say that this land belongs to
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Andhra Pradesh and try to mine there! This can be done. It can be Chhattisagarh and Jharkhand
barder, Jharkhand and West Bengal border which are mine rich, resource rich. It is not only iron are,
as Mr. Yechury said. It can be aluminium, bauxite, sea sand, | do not know much about chrome; it
could be for black granite toa. In Andhra Pradesh, let me tell you, it all started with Chilkurt in Ongole
digtrict for black granite. | am not trying to score points but to drive home & point. Gnce the High
Caurt referred to black granite being mined illegally, the Chief Minister had to resign and go. He was
g very sergitive Chief Minister; only because his name was mentioned and he did not like 1o stay
there! My suggestion is not to say that Mr. Yeddyurappa should go. | am saying that everybody is
saying that such and such a thing iz happening right by the Ministers themselves. And, those
Ministers, according to the reports available, are trying to feel that they are bosses to the Chief
Minister, which none of us, whether from this party or that, likes. But it is happening. Thanks to the
wige legdership of the regpective parties, nothing could really go that wrong at the particular point of

fime.

Sir, we are trying to discuss this illegal mining from two angles. One ig the loot and plunder of
the natioral resources which needs to be stopped. Bvery ane of ug knows the facts and figures for
the last 6-7 months; we are being fed by the media about all kinds of atrocious and scandalous

things going on in this field.

Number two is, the worst role that this kind of an eagily-gotten money is playing. This thing
needs 1o be looked into. It s one thing which happens whenever thig illegal thing takes place. Just
now, | 'was trying ta tell the hon. Minister, who after having locked inta it, have said on the floor of the
Lok Sabha that these activities are in his knowledge. He admitted that he iz aware of all these kinds
of activities. He said that he has announced a Commission of Inquiry to look into the entire thing in 18

morths' time. | personally, though sitting in this side of the House, next to Treasury Benches, would
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like to remind the hon. Minister that this kind of an Inguiry Commission report will nat help in the issue
of this dimensicn and in an issue of thig intensity. Let me remind the hon. Minister that everyday
illegal mining, the export value of which is worth Rs. 20 crores, is being done by one company. Thig
is the expart value of the mined product. In 18 months, nearly Rs.7000-Rs. 8000 crares would be
going to these illegal mining mafia. So, this has to be looked into. So, what should be done? \What
needs to be done is, either we need to be bold enough to come to same kind of a policy dedision to
stop these exports or we need to think that for a particular time wherever these areas have become
grey, wherever there are some kinds of alegations, wherever there are some complaints and
wheraver there iz a need of inquiry, we can temporarily ban mining. We can stop it with a backup
mechanisms. The hon. Minister was just now saying that the police would stop it. The pdice would
never stop it as long as the local powerful people are holding these mines. The police is under the
control of the State. | am not trying to immediately find fault and saying that these brothers are
corrupt. But, the guestion is, we need o look into thig and learn from our own experiences as o
what machinery has to be introduced at these places. So, what we need to dois to have some kind
of a new mechanism, if you are trying to doit. First of all, 18 months' time for this Inguiry Commission
is not necessary because you have in your hand all the reparts of inquiries and investigations. Even
Andhra Pradesh has announced the GBI inguiry, it ig ane of them. So, these kinds of things would

only delay the issue. And we need to lock inta the igsue without further delay.

Siry | would like to tell you about the other impact of thig illegal activity. Now, these people are
getting into reserved forest areas. It is estimated that permits are being given for something like cne
lakh acres of land which are otherwise reserved forests. The response of the Minister of Erwviranment
and Forests of the Central Government is that they have not been given the permits and the rights.
They are illegal; there are encroachments. The State Forest Departments have to protect these
encroachments, and these reserved forest land cannot be used for mining purpeoses. All the maps
which are made and the topography sheets which have so far been identified need to be put aside.’

This is what the Central Ministry hag told them, but without any result.
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Then, again, the same Minigter writes that mining is continuing in the forest areas of Sindhu
and Bellary in spite of aur reminders. Why is the Forest Department, bla, bla, iz saying the same
thing. Again there is the same answer. Even the Supreme Court's curb an the Cbulapuram mining
are, mining around the Karnataka's Bellary district has not made any dent on the powerful Reddy
brothers' business. This is the letter of the Central Government. | am reading from the letter of the
Central Government. Why they used those names, | don't know. But, they have said that reports
have been received that 30 per cent iron ore i2 being llegally mined by other six minerg. This ig again

an investigative kind of a repart.

2o, this kind of investigation which you are trying to say that the Commission of Inguiry will
probe, |say much of it, 70 to 80 per cent of it is already in your hand. It is for you in your wisdom to
know whether you still need to buy some more time to get into this. Sir, the modus operandi of these
people - although | am not very much interested in finding fault with ane person or the ather - is that
thig particular gentleman against whom the court has sent arrest warrants once. Again he challenged
that in the court and the court has rejected it finding fault with the State Governments for nat bringing
him to book. Then again he does not appear. Seventeen times the court gives the order, nan-
ballable warrants, but nothing happens to him. He is ag much a fine Minister as ever. Why | am
gaying this s that once you wield power in a State, more so with the kind of money that you have,
with this kind of money, these agencies, however strong they are in the enforcement, become weak
before your money. 2o, we have been talking of not regular mining thing. | would have, along with
Mr. Yechury, really found fault with the explaitative methods of the monopoly houges. But this is
mare than that. The monopoly houses have something which we can find fault with and can go
legally against 7 Here is an activity which will defy every kind of maral, legal order. This is what exactly

iz available in this kind of a scenario. Then, Sir, this kind of mining, which | am telling, | am jumgping
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over many of the facts which Mr. Yechury has already given, 2o | will not elaborate. Now, Sir, this i
again, because | am talking about one lakh acre., it could be ane lakh acre because ancther friend
=aid it is 1.57, but whatever acreage it ig, the thing is the vegetation ig being affected, the tribal lives
are being affected and 2.5 crores trikals have been displaced, according to an han. Member in this
House. YWhile sharing his concern, let me, for ingtance, say if all the 2.5 crores become MNaxalite,
then the of Naxalite figure will be much mare and you and we would have been more bothered than
as they are trying. They would not join. Let our concern go ta them, let us share their agony, let us
share this way, let us share their candition, miserable condition. But the guestion today is that their
lives are being digplaced with no rehabllitation because in these illegal activities, we do nct get into
the rebabilitation schemes. Even if the Government hag given it, It ig nat there in Karnataka, Andhra,
and Jharkhand which | know to be sure that nat like that we have what is known Bayyaram in A.P.

Sir, Bayyaram ig ancther instance where something like 1,47,000 acres of forest land is given.

MR, DEPUTY CHAIBMAN: Mr. Keshava Rao, there are other three speakers from your side. |

am just reminding you.

DR. K. KESHAVA RAOC: Sir, | just want your time. How much time do you want ta give me,

Sir? .. dnterruptions ...
MR. DEPUTY CHAIRMAN: Till the discussion is over. ... interryotions ...

DR. K. KEBHAWVA BAG: Sir, thig kind of forest land ig now being encroached upon. MNow the
eagiest method devised by these mafias, is to take the name of a State agency like in Andhra
Pradesh, Andhra Pradesh Mining Development Corporation, in Karmataka, Karnataka Mining
Development Corporation, in Jharkhand, Jharkhand Mining Development Corporation, in Crissa,
Crigea Development Corporation. You first share those lands taken by them and you get in
subcantract with them and APMDC man or the MDC man will be sleeping all through and you do

whatever you like. It has been proved on records, in the letters of the Minigtry, including the Mining
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Ministry, the Minigter is here. So, this kind of backdoor operations that have become popular now
like in many other places in Jharkhand, Andhra and | do not know much about Karnataka in this

case, these two areas have become popular where everybody is utilizing the name of a State agency.

Sir, whatever it is, one thing i sure, | cannot sit in the Rajya Sabha and try to advice or
suggest on to the other States but, nonetheless, there are two views here. Government wants to be
very firm as it looks, Government wants to be honest as it looks, but, the same time there are
elements. These elements emanate from the very design which is draconian. So, these have to be
curbed. These pecple have no name. They don't belong to any party. They don't belong to any
sections of the society. They are nothing but criminale of the firet arder and hence it we have to face
the issue squarely, the only thing ig, let us have a ban on exports of iron ore, mangansse and
arything which are sensitive and let nat any new permit be given in the eco-sengitive zones. Thirdly,
Sir, if at all you try to give permit, because development has to go on, then, what we need to doig,

give them value addition so az to help them.

MR. DERPUTY CHAIRMAMN: Hon. Members, | have to go for breaking my fast. Hence, Dr. K.

Keshava Rao will accupy the Chair if the house permits.
[THE VICE-CHAIRMAN (DR. K. KESHAVA RAQ) in the Chair]

8t T TROT (SR VR | SUIIIR] TR, A ilegal mining S T T 98 1 AR 99 TS
21 S illegal mining I 3K T Ty 957 21 981 21 3T Faerdrs & o 4 98] 21 98T 7, w19t
illegal mining BT 21 21 TF T9F @M ilegal mining T HIS] TIT B 72 2 oW U O9F 921 &
RITIT A EM-8T & [ Aledie 21 SO TRaR &1 3 9ol &1 TRl o o arfegl & 81
FETg 1 % Wi AT AT 5h Rl 5, 1978 M T2 discussion A A 75701 81 URBN 31 39 TR
& AN ggd g1 UR EF TR, FIRE <21 &1 Sl sFey Wi TRl 8, SUd] JJE1w a¥ie o
STE B8] 21 W1 U7 29 & W A S @8y, T8 W H 7 SN, $9 ARG ] 6 9, S
IE gU o Rl el 2, $E IRl ok u aReRYT S gty w1 va1 21 e ave 9 deled
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SIet 21 AR & S g eET 8, 99 Tgeeed &l Y3 Seefs o0 S 21 U8 I & ard
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Ve Ehe & ar fede e ere 12 2, e aid wlee el 9w 9ret wre sRde A
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B Bloe At T Bt gfe fde, g9 @) Hulrt & o afer €, 3k g 2 ey
T BIVE] 8, B B 99 29 W Tl 81 T8 2| TREN B A W B Vel 6 oY Tonld
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]
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speaker 2l
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TR & AN I IR 2H T U - e So B o 5l R

SHRI PYARIMOHAN MOHAPATRA (Orissa): Mr. Vice-Chairman, Sir, having listened to my
colleagues | agree with whatever has been said by Mr. Yechury, Mr. Manjunatha, yourself and my

friend, Mr. Ganga Charan. These are dealing with symptoms of the issue, that i, what has
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happened? But let us go into the core issue, why it has happened; what really has happened. What
ig illegal mining? lllegal mining has happened because of the laxities of the enforcement machineries
of both, the State Governments ag well as the Central Government. | do not defend any Government.
You have the IBM. Ninety per cent plus of illegal mining is over-production, without mining approval
from the authority i.e., IBM. The IBEM, the Directorate of Mineg, the Department of Mines, everyone
gets dispatch figures, everyone gets production figures. In the beginning, a mine owner is allowed to
produce one lakh tonnes in & particular year, and, then, goes on and produce 8-10 lakh tonnes
because there is & boom in the market. China was taking fines, which were lying like hillocks. They
did not know how to dispose it of. Now, they are selling it off and making plenty of money. You
recelve the production figures. You also receive the digpatch figures. The IBM, at least, gets the
production figures. The State Secretary receives the dispatch figures, which are going to ports for
exports and which are going to other places in the country. Why were these figures not co-related?
Cwer the years, over the decades, the cross-checking has fallen into disuse. Nobody was bathering.
This Is the biggest part of the illegal mining. Today, guestions are being raised by the very people,
who are doing the illegal mining, that they are sending one lakh tonnes and they are mining two lakh
tonnes; they are mining less than that; they had been giving all the figures in praper forms. What has

happened now? Nobody had guestioned us. But, now, you are arresting us !

That iz the plea they are taking before the investigating authorities. This is one agpect of illegal
mining. The second aspect of illegal mining is this. Because there iz 8 boom, prices are very high,
now, go into the reserve forests or go beyond the mining areas. Some mine cwners have crassed
their boundaries. They have mined areas either in the buffer zone ar areas belonging to the

corporations or belonging to other mine owners.

Thirdly, other than the mine owrers, mafias developed. Yhen they found all these things going

on, they also indulged in making easy money. As menticned very clearly by you, Sir, easy money was
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the main thing. So, it went on. It hag to be remembered that a lot of these mines are not
approachable. Everybady in that area, from Constable to Forest Guard, whosoever it was, made
money. | am aware that a lot of people have made morey in the process. | do not want to paint
fingers to anybody. Though some of my friends are tempted to point fingers at others. | da nct paint
fingers at others untl prima facie evidence is available against them. My Chief Minister has ordered a

vigilance inguiry, police inquiry. ... (dnterruotions ).
SHRIRUDRA NARAYAN PANY: At what level 7

SHRI PYARIMOHAN MOHAPATRA: At all levels. ...(dnterruptions ... If you are involved, you
will not be spared. If you are invalved, Mr. Pany, you will nat be spared. If | am involved, |will not be

spared. ...(dnterructions ... Nobody will be spared. ... dnterruptions )...

THE VICE-CHAIRMAN (DR. K. KESHAWVA RAO): Mr. Mohapatra, actually, your time ie over,

but you can speak for one more minute.
SHRIPYARIMOHAN MOHAPATRA: Sir, please give me some time.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): Please do. ...(Interryptions )...
SHRI SITARAM YECHURY': He comes fram that area.
SHRIPYARIMOHAN MOHAPATRA: | come from a ccal mining area.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please stick to the time-limit.

SHRI PYARIMOHAMN MOHARPATRA: So, what | am saying ig, a lot of things are being put in
place by the State Gavernments, by the Central Government, but there is a lot of politicization which
is taking place. Everybody was making easy money. The Central Government also went for easy

money. It mopped up something like Rs. 260/ - per tonne as export duty, without seeing what was
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being exported and how was it being exported ? Five Chief Ministers including the Chief Ministers of
Crissa, Karnataka, Rajasthan, Jharkhand, Chattisgarh and Madhya Pradesh have been knocking at

the doors of the Gentral Government saying, "Please get us .." ... (Interructions ...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): Flease canclude.
SHRI PYARIMOHAN MOHAPATRA: Sir, lam the anly Member from my Party.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): That ig why we gave you five minutes. But
you have taken eight minutes. All right. You take another ane minute. ... Interruotions )... Please. |

cannct allow Mahapatra ji. Your time is five minutes. You have taken eight minutes.
SHRIPYARIMOHAN MOHAPATRA: Mr. Yechury was allowed for 15 more minutes.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Certainly not. | will call the records. That will
not do. You take double the time you were dllotted. | 2aid five minutes but you take double of that.

Naw, carry on.

SHRI PYARIMOHAN MOHAPATRA: Sa, | have three mare minutes. Okay, fine. So, all these
new systems have been put in place. But at the time when there was a boom, did the Central
Government think of obtaining technaogy, using fines in this country? Cr, everybody was happy that
Oh, China needs so much becauge of Beljng Clympics, sa, let the boom continue. Why was the
royalty of 30 per cent demanded by these six Chief Ministers deried? Thirly per cent of the easy
money made by the mine owners could have come cover to the State Governments, to the poor

States.

Why was it not done’? After the bird had flown, after the prices came down, you are putting it
as 10 per cent. What for ? Now, you need to lock at the issues on'their face value. Look at illegal

mining as a phenomencn; lock at Dhanbad; laok at all these things that are happening around ug. |
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come from a coal-mining town, Talcher. | have seen, as a child in the preTndependence days,
people warking in the private mines coming in the evening with some ceal and selling it off. It is eagy
money; multiply it & million times. Thig has happened. The enormity of the crime that was being
committed was not appreciated at any time, either by Delhi or by other States. ...(Time-belf

7ngs)...

| wolld request you that instead of being with the mine-owners, be with the people. Please
enforce mining plans when you talk of rehabilitation of tribals. Mining plans reguire that mining i
dane in a scientific manner, so that as you mine, you continue rehabilitating the mine. If you
rehabilitate the mines, people would get back their lands. You won't have unrest. But mining plans
are viclated. It is &0 years now; nobody has locked into this issue. To check mining plan violations
with the IBM is the Government's responsibility. Central and State Governments have failed. We have
arrested all the officers starting from the Director of Mines. Why haven't you arrested any one of yaur

officers? That is my question.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): Mr. Ramalingam; you have three minutes.

SHRI K.V, RAMALINGAM (Tamil Nadu)*: Hon'ble Vice Chairman Sir, | thank you very much
for granting me thig opportunity to express my views on behall of my party AIARDMK, in this
discussion on large scale illegal mining. India is a land of so many resources. Our founder Dr.

Puratchithalaivar M.G.R. has =said ina song,
What is the rescurce that is lacking in this country
Why should we extend our hand to foreigners
A flag with a particular symbol should fly everywhere
And that is the symbol of food that denotes absence of scarcity”.

If all the resources of our nation are properly Ltilized, all social problems such as scarcity,

hunger, famine and poverty will be alleviated from our nation.

TEnglish translation of the onginal speach made in Tamil.
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Cral s available in Jharkhand which accelerates the economic development of the state.
Though many parts of Andhra Pradesh have been affected by drought, the presence of mineral
resources in that state pave the way for economic development thereby providing employment to the
people of that regian. The granite stones obtained from Karnataka help the economic development of
the state. Due to the Neyvell Lignite Corparation in Tamil Nadu, power generation has increased. A
recent survey says that coal iz present at Ullundhurpet, an area nearby Neyveli. If such coal
resources are excavated, it would strengthen the economy of Tamil Nadu. When land is acquired far
mining, proper compensation ought to be paid to the landowner inaddition to providing employment
1o one member in that family. The Government should legislate a law accardingly. In Namakkal
digtrict of Tamil MNadu, mary layers of platinum are found. Platinum is a precious metal. It proper
effarts are taken to excavate this mineral, it would promaote the economic development of the state

and also guarantee employment to the people of that region.

Similarly, i all the mineral resources are excavated and are brought ta international market, it
would help the growth of economy. If the mineral rescurces are excavated only with the sole intention
of amassing wealth, it would lead to ervironmental pollution. It also affects the health of the commaon

people toa great extent.

Export industry occupies & prominent place in our country's economy. The granite stones
exported from our country have becaome famous throughout the world. But, there should be a limit
for the excavation of these granite stones. Mining should nat be done to the extent of degrading the
environment, bypassing all laws. The environment should be the consideration during mining instead

of income.

Water rescurces are vital for the growth our agriculture. Presence of water resources varies
aorogs the various states of Inda. Some states have perennial rivers. But some states have

to depend an their neighbouring states for obtaining water. lssues such as failure of monsoon, inter
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sfate disputes regarding sharing of water etc. affect the agricultural production. But without
considering these issues, sand mining is done illegally which leads to drying of river water. In Tamil
Madu, sand mining is dore at & large scale. As & result, water from rivers could nat flow into the
canal which is abave the riverbed. Therefore, agriculture is affected in Tamil Nadu. Due to the mining
of sand from river bed, sea water gefte mixed with river water. The guality of ground water also
changes due to extensive sand plundering. Ground water turng unusable due to its increasing
salinity. Due to large scale sand plundering in various parte of Tamil Nadu, ground water table is

affected. People can not get gafe drinking water.

In my district Erode, Coconut is grown in large number. Coconut trade is the livelihood of
farmers in my digtrict. The farmers are already in distress for nat getting proper support price for the
coconut produced. Due to sand plundering, ground water iz aleo polluted. Thig in turn spaile the
quality of the coconuts produced. When such poor quality coconuts are brought to the market, the

farmers can not get proper procurement price.

Az sand plundering is done above the level Tixed by law, severe damages occur. The sand
filters the polluting substances of the rain water that reaches ground water table. But due to sand
mining, the polluting substances of water that reaches the ground water table were not filtered. The
ground water table also gets polluted with the result that water becomes impotable. Such situation i
experienced in Dharmapuri, Krishnagiri, Vellore and Kanchipuram districts of Tamil Nadu where the
river water is not potable. People are affected by many dizeazes due to the contamination of water in

these areas. Palar River bed is also polluted.

Smuggling of mineral resources has increased throughout the country. Everyday smuggling of
mineral resources ig done through railways. Proper steps need to be taken to prevent such
smuggling. Recently a media repart has informed that due ta the aver mining of red sandstone near a
kird sanctuary in Rajasthan, the bird sanctuary's compound wall has developed cracks and it is likely

to callapse any time. The smugglers did not epare even bird sanctuaries.
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Agriculture in Tamil Madu is facing & severe water crizis as the Calvery water dispute ig nat
resclved between Tamil Nadu and Karnataka. More than 70 per cent of agricultural land in Tamil
Madu remaing uncultivated. Thousands of truck lcads of sand is mined in Tamil Nadu. They pay for
two units of sand at quarries but take away more than five units of sand. According to law, maore than
two unite of 2and should nat be carried in a truck. But the law ig not followed. Thig illegal mining of
sand not only cauges revenue loss to the Government but also damages the roads, making them
unfit for smooth travel. Therefore, road accidents also increase. In Cauvery river bed, particularly in
Karur and neighbouring districts, sand is plundered at a large scale. A= a result, the farmers are
suffering due to shartage of water and price rise. Agricultural production is affected. Enviarnment is

polluted.

When our party's general secretary Hon'ble Puratchithalaivi Amma was the chief minister of
Tamil Nadu, she regulated sand mining and prevented plundering. She also increased the revenue of
the Government by allowing sand mining rights anly to the Government. In addition to this, rainwater
harvesting was made mandatory by her. This was done with a good intention to provide safe drinking
water. She aleo filed a case in the Supreme Court ta get sufficient water fraom Cauvery Tor protecting

farmers of Cauvery delta.

MNow some journaliste have exposed the plundering of granite in Tamil MNadu with the
connivance of the rulers in Tamil Nadu State Government. Attacks and filing of fake cases against
such journalists have become a continuing story in Tamil Nadu. The rights of sand mining in Tamil
Nadu are given to same benamis of the ruling party men in Tamil Nadu. They plunder in crores of
rupees with the connivance of the State Government. The sand which iz plundered illegally in Tamil
Nadu is exported to Maldives. The Union Government should lock into this issue and take strict
measures against those plunderers in order to protect the mineral resources, sand resaurces, water
resources and all other natural resources of the nation. With these words, | conclude my speech.

Thank you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Raja, you have only three minutes.
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SHRI D. RAJA (Tamil Nadu): Sir, the House has taken up this serious igsue for discussion.
Like natural gas, minerals and cres are national assets. They are the wealth of the nation. They are

the commaon wealth of our nation, not the common wealth of the Games.

Sir, the illegal mining is one way of plundering the national wealth, locting the naticnal wealth,
as said by my previous gpeakers. To understand the dimension of the prablem, | would like to simply

quote the statement made by the Minister a couple of days ago in this very Holge.

The second para of the statement says, "Due to & combination of reasons in recent years, the
incidence of illegal mining has grown congiderably. This problem is acquiring crganised dimensions
and may lead to a nexus with criminal and anti-national elements in some aof the States including

those affected by Left Wing Extremism.”

Thig iz an official etatement made by the Minister in thie very Houge. If that is g, it is & crime
and there is a nexus with criminale and anti-national elements. How is thig crime being allowed to
continue like this? | sguarely say that it is the failure of the Central Government as well as the
respective State Gowvernments. The Indian Bureau of Mines identified some 17 States where such
illegal mining ie going on. The worst affected States are Karnataka, Andhra Pradesh, Orissa,
Jharkhand and several other States including YWest Bengal for coal mining also. Around 15 to 20
million tonnes of coal is illegally mined annually by the coal mafia, which has stronghold in coal-

bearing regions, especially, in Jharkhand and YWest Bengal.

lam not getting into the details but this crime continues, the lact of the nation continues. What
are the reasors? Are we not having enough laws to curb this crime, to put an end to this crime? We
have enough laws. The Mines and Minerals (Developmert and Regulation) Act, 1957, you have in
your hands. The Minerals Concession Bules, 19460, you have in your hands. Forest Conservation

Act, 1280, you have in your hands. Apart from these, you have the Water (Prevention and Cortrol of
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Pollution) Act, 1974; the Air (Prevention and Contral of Pallution) Act, 1974; the Environmental
Pratection Act, 1986; the Farest Rights Act, etc. Al these laws are available. With all these-laws,
how can we fall to fight this menace, fight this crime? | think, it iz basically, primarily the failure of the

Central Gavernment as well as the State Governments.

MNow, Sir, | come to one or two emall points before | conclude. Now, Obulapuram, Bellary is
being referred to mention how this illegal mining of iron ore is done. It iz not the question of export
only. There are some crucial guestions. YWhy does the customs duty continue to be five per cent,
which is so low, on iron ore? Why does the rovalty continug to be so low? Several Members spoke
on this issue. These are certain practical steps which the Central Government, with powers in itg
hand, can take, or, which the State Governments can take. But why do they fail ? | have a doubt that
there Iz a nexus between the politicians, criminals, and, | don't know who these anti-rational
elements are. The Minister has identified it here. It is a nexus between criminals and anti-nationals,
and, aleo g nexus with poliicians also. When | say, poliicians, | do not name any political party.
Definitely, we are not there. The problem is that the palitical will on the part of the Union Government.

...(Interruptions ). ..
SHRIRUDRANARAYAN PANY: Mr. Raja, you are an associate in Orisga.
SHRI D. RAJA: Who? ... (Interryptions ... Even when we associate. ... (hterruptions ...

=t TETINROT 901 ¢ AUH ESIEN 3dYH 7| .(FIITH)... In the elections, you were the

associate. ... dnterotions ). .

SUHARTH (I, &. HIE @) : T Y, I Hzs S . @EamD... T S, =9 7=
FW TR T B L.(EIIF).. IS S, S No, no. Raja, lot us go with this.
...(Interruptions ). .. gy ST, SR HEg BT Right, right.

SHRID. RAJA: Mr. Pany, even if we assaciate, we never fail to fight against the wrang things.
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You shared Gavernment with them. ... Jnterrupotions)...

THE VICE-CHARMAN (DR. K. KESHAVA RAO): Mr. D. Raja, you have already taken double

the time.

SHRI D. RAJA: Sir, due to paudity of time, | will not go inta the figures as to how much iron are
has been illegally mined and exported and all these things. T is & serioug crime. It ig a befrayal of
country's interest. How can the Central Government and the State Governments remain mute
spectators, or collaborators, to this huge crime? That is my question. | do not think the Central
Government is nat aware of the crime and those criminale ar the respective State Governments do
not know who the oriminals are. Then why did both the Governments keep quiet? Why are they nat
taking any serious action against these peaple? In fact, itis a sericus thing. There are same Ministers
of the Government. Once | raiged thig issue on the very same floor. YWhat happens to the code of
conduct for Ministers? If they are doing mining llegally, how can they continue to be Ministers in a
particular State Government ? | raised this guestion and there was no answer from the Government.
llegal mining, ill-gaotten maney, and super profit eamed through illegitimate means affect the very
pdity of the nation. It affects the democracy of our country. This hag to be fought. | ask the
Government this question. What action is the Government geing to take? You have said that you are
going to constitute an Enguiry Commission. That Enguiry Commission will be given 18 morths' time.
What kind of enguiry do you want to da’? The facts are before you. It is known to everybody. And the
Government should not behave as T it s naive, not knowing all these things. What g the Enguiry
Commission going to do’? Why are you giving it 18 months' time 7 It should have a short time-frame,
aay, three months, or six manths. Cateh hald of the criminalg, take firm action, and save the nation.
\We are agking the Government that since you are in power, g0 you have to save the naticn. You

rnationalise it. It is national wealth. You nationalize it and save the nation.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Youand Mr. Yechury have said it.

388



7.00 P.M.

SHRID. RAJA: If you don't save the nation, people will not save you. With these few words, |

conclude. Thank you, Sir.

SHRI M.V, MYSURA REDDY (Andhra Pradesh): Sir, the illegal mining of ccal, iron are,
granite, and sand is being done in broad daylight . But we are discussing 'illegal mining” during night

time.

Sir, in 2006, | opened this Pandora's box of irregular sancticring of iron ore mines to OMC

company and encroachment on forest land and on land belonging to ather people.

But now the scape of the discussion is entirely different. With due apclogy to the Chalr, as an

example, | want to show the photograph of 2 Sunkulamma temple.
THE VICE-CHAIRMAN (DR. K. KESHAWA RAO): You should not show t.

SHRI M.V, MYSURA REDDY: | know that. SB Logistice exported ten million tonnes, and ILC
Company Limited exported ten million tonnes. | know that Dalmia surrendered 1,200 acres of land
becauge now the mineral has vaniched from that area. | know about the companies. But because of
decency, decorum, and procedure of this House, | don't want to mention the names. This wealth
has gone to China and they earned, as you told when you spoke from that side, twenty crore rupess

per day.

Of course, | know that Karnataka Chief Minister is in a piguant situation. He's willing to wound,

but afraid to strike. Anyhow, he banned the export of minerals out of Karnataks.
Sir, the Deccan Herald exposed on 6th that lorries were queued up at Hagari check post.

Thousands of lorries were carrying iron ore to Andhra Pradesh border for export from the

Andhra sea ports. Sir, since you are occupying the Chair, | do nat want to mention, but in Karnataka,
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the Karmataka Congress people had made a Maha Padayatra demanding, | think so, the ban of
export of iron ore. But it seems as if the lorries are caoming to Andhra and are geing to the sea ports.
Why the Andhra Gowvernment did not ban the export of iron are from our sea ports, | do not
understand, Sir. Probably, they may be interested in reconciling the Odarpu Yatra while the
Karnataka Congress people are doing the Maha Padayatra ! ...(Interruptions ... Sir, in Zera Hour,
on 25th November, 2009, raised this subject of illegal mining and irregular sanctions; how they were
looting the country's wealth, but the Government did not take cognizance of that. But Mr. Deve
Gowda, our ex-Prime Minister, also raized this matter in Zero Hour, but | am happy that the Minister
gave a reply to him. In that reply, the illegal mining activities in Rajasthan, Orissa, AP and Karnataka
he had accepted. One thing more, Sir. Meanwhile, in the Ministry of Finance, the Department of

Revenue also recognised this thing, and | guote from the Memorandum:

"It was decided that Customs Commissicnerates shall share the details of minerals exported
through the Ports within their respective jurigdiction with the concerned State Governments on a

periodical basis.”

But | do not know whether they are reconciled with the State Governments ar not. They might
have been recondlled. But what is the extent of illegal mining of iron are that has been exported to
the other countries? That also might have been known, Sir. Now, the Minister has made & statement
that he ig going to form a Commission on illegal mining, Sir. Will the Minister explain the terms of
reference? What more substantial evidence does this Government require to curb this lllegal mining?
The Commission ig an eyewash and alzo part of delay tactics, Sir. There iz not need of setting up a
Commission. They can straightway ban the export of iron ore and coal alzo. [t g unfortunate, Sir,
that he was expressing that the technology, in India, iz not availakle. Sir, | am sorry to cement; the
pithead peptization technology is available in India even with low grade iron also. This is almost
migleading the House as you were also expressing while sitting on this side. Regarding Bayyaram

...(T\me bell rings)... lam concluding, Sir. The Minister, in the other Houge, gave a statement:
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"\We gave the reservation to the Government of Andhra Pradesh for A.P. Mineral Development
Carporation. Reservation means merely blocking the area for a certain length of time for

congervation.”
Sir, the Andhra Gaovernment issued a G.O.Ms . Na.64, on 30-05-2010, | quote:

"In the reference 4th read above, Government of India have conveyed the prior approval for
reserving Iron Ore bearing areas of 56690.00 hectares in Bayyaram, Garla and Nelakondapally
Mandals of Khammam district for exclusive exploration for 10 years in favour of M/s Andhra Pradesh
Mineral Development Carporation Limited under Section T7A(2) of the Mines and Minerals

{Development and Regulation) Act.”
These people entered into an Mol with Rachana Steel.
...(Time Bell rings J... | am concluding, Sir. In half-a-minute, | am concluding.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): You can take one minute and conclude.

SHRI M. MYSURA BEDDY: Thank you, Sir. The illegal iron are mafia, economically, i 2o
strong that they are corrupting the political system; they are corrupting the bureaucracy. They have

extended their tentades to the judiciary also.

| am sorry to comment like this. They are looting the national wealth. That is why | have to
comment like this. The Government gets revenue to the ture of Rs.2 crores to Be.10 crores per
million tonnes of iron ore which is exported. If value added goods are exported, the Government
wolld get Rs.260 crores by way of excige duty, VAT, etc. That is why, in the interest of the nation
and in the interest of the future of the nation, | suggest auctioning of iron ore blocks through a
bidding process for captive consumption, banning export of raw iron ore and allowing expart of
value-added goods. As regards the irregularities, | also demand an inguiry into the irregularities. But
there i no need for & commigsion. The Government may constitute a JPC for a statutory probe into

illegal mining. Thank you.
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37} 3., wToTedT ; s SUNHIEE HE S| T8) 9¥ ilegal mining & HUY T I g% ol 49d
AWM ¥ 98 o1 w5l & 16 fEgwm A 9 A depcsits 2, TR IWHIS &1, A0 2L TS 2,
e g, R 2, ol G TR A 7 o1 de ¥ g v 2, 99 a8 ¥, o7 99 66 ¥
g T35 29 A B illegally TR 7701 21 9 WH1 721 eI 5 ST8-9F SHEH | ST69d TSl °F °d 55
legally Fipta 07 21 T2l 9v Far™ 399 S 3 ua Seo foeu 21 2H o) wEe v 4
. (CTTET)...

7} Iole ¥[F (HERTS) : 29 fB9Te W ilegal mining &1 81981 57 .. (). .
S BEARTI O 10T : 217 T2 I8 A1 19l . (FGET)...
Y 3., wrorar : U e, a9 A9 g A gl (). L o 9 e 2 L (e, .

= TEARME T : Yo off, 4 AW Bl wlipn w€e ¥ 2 98 Bl d 99 w8 g
. (HEETT)...

3 YT 9[F : 92 B2 1 A 916 92 €, TG A1 56 HINT R4 2, AR B 2 . (HEH)..
P e &1 ae J 3 IR 31 SREHTE T8 R U & ...(TTTM)...

s &1 O ;o T AT W2 B, AN Wl H TR & Ve B g Il A Y a1 wE
..(FTEE)... 319 e <7e] el 2, andl fSwng < w2 21 ...(FaeT)... 39 419 4 SweRiars| &% 98 2|
()., WY, # 20 929 ¥ SgIe] 72 e TEdl 5| 98’1 H ilegal mining % 2 AR U SRl
TR, STEi-SI8l deposits &, T81 IR legal mining 8% 8| e &1 HE] a1 8 Ds U81 I8 deei™| &1
A1 Y VB 2| Helieh AL | 61 43 o F AR TEel 551 T2l T 560 N H GRER 959 5 M.
Vice-Chairman, Sir, you and everybody here in this august House have seen the scene. &1 & 1%
WiFReR =1 w21 % "WIE WiEd, 9 SR W] B TRE Y W g6 A 2 6] AeiNe ! ¥
ST =1 R T 21 T A 71 55 WA Foefleeh H I (31 24 272 Wil 21 0] 9 1
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arfifete T121 1 f5d avg ¥ 28 § TR 9% fagd &e F1EY| Mind your business and tolerate
s, Whatever problems that you have, you bring before me. | am here to answer your gquestions.
\Whatever document you want, | am here to provide you™. Regarding illegal mining activities in
Bellary, the Bellary brothers were made the target. Why7? Do you mean to say that they are the only
people who are exploiting the deposits 7 EERE o) dgd W@W 21 72 e gl EEIREERIEIEEE
==l =TT, ST H S UX 12T S ATE & WA 1 9 prospective B TR 1 T AR E, 3
e A g8 B T HE @A & RT3 & TR S RE 12

They are very near to the people and approaching them. They have made hundreds of plans
for the development of SCe, old peaple, ladies, Anganwadis. He has almost attending to all of them.
He wants to do the best possible for the people of the State. Forgetting all these things, the mud da
of Bellary has come all of a sudden. g T2 qaer {% Q“Hfﬁ ey EBE? Irote el 21 H 1957 8 o)
T H Tadl U1l That was the first elected Communist Government in Kerala. But the Centre was
not happy to see that Government. They wanted fo destghilize that Government. A Communist
Government wag elected by the people of Kerala, not by any revolution. Ballot revclution took place.
That Government was approaching the people with progressive ideas. But the people sitting in Delhi
could not tolerate it. At the same time, in Cango, there was the Government of Patrice Lumumba.
The ClA planned to destabilize the Government in Conga. A lat of plote had taken place and we know
it, the politicians here know it. | am going to talk in that pergpective. Far the first time in South, a BJP
Government has been brought by the people of Karnataka. Do you think that the people sitting here
in Delhi are happy? We have ruled Uttar Pradesh. We are in Himachal Pradesh, Uttaranchal, Gujarat,
Bihar and Madhya Pradesh. The people sitting in Delhi never thought that the BJP will enter
Karnataka. Al of a sudden, a lot of change has taken place in South and that has become the

gateway of South. We have not only formed a Government in Karmataka, but also we have givena
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popular Government there. | do not want to mislead this Housge, Sir. In 50 years, | have seen many
Chief Ministera. As they could not tolerate the Government in Kerala in 1959 under the name of
vimochanasamaram; they started it because they opposed the Education Bill of Prof. Mundasseri.
Mannam Pandnabhan wag the leader. Shrimati Indira Gandhi was the President of the Congress
Party here. So, that Government was destabilized. g Sl conspiracy %\', l'am feeling = BJP g
TEI IR Y TR W T B 9 THHT irfluence FTs] 3 = 13 3T ST Ultimately, it is politics.

Bellary is a mudda. When the Chief Minister said, " You come over here. Let us have a dialogue. |am

prepared to talk about whatever you want” . TR ilegal mining g2, fFe-fimm ¥ gaR SHm 8
gE?

HYe T TR W Feme! S & 1 AT &9 W 935 9ER JhR V8 2| A 9ue] IR =N &40
a9 21 B, AR fiev goes ke this. 579 9 AT dialogue & 37 SO <El &, &9
AR A9 H 919 £, 3719 T51 9N S50 T91 F9w & o] Td% T2l 2N & =1 5, AT FEe
g2 & o B8 A ? You ask for the documents from the Chief Minister. Being the Leader of

the Opposition, you have got every right to ask for it. You have got the Cabinet darja. You have left all

these things. You have given a slogan,” &4 T AT Reddy Brothers EAREIRE At » BHR aaﬂ'a

SRT T2 AR T 9% S, FoelN ) 7 S S, el H 99 ] £9 99w o 991 o] B
AR g e # e anve g e 9 8

TR ST B T on the floor of the House, ST T51 O 7171 A1+ &1 D11 1 HT &1
Tl ¥E1 & @1 3 SaaN aTgy, AT o1 T afrenz 591, 59 UG fofy 01X 81 S| e 3T He
A=A 21 AT # T HIGIA £ T a7y wee H s W Sl €Y1 2| AT SN HE a1 el Wi 98
£7 Who are the pegple who are encouraging them? 3T ReTeH &1 oiee wigy, &N 079 o 9gd

g e E\ﬁ %I If the Chalr permitg,....
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Nat necessary.

SHRIK.B. SHANAPPA: | don't want to highlight the names of people ...(Interruptions ...
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SHRI S.8. AHLUWALIA (Jharkhand) : The Chair knows: it.

SHRI K.B. SHANAPRA: | have got it. The Chief Minister has already highlighted the names of

people, who are inthe Treasury Benches here, and in the Opposition there. ... Interruptions ...

! o0 T : GO A (... SR So AR PN B 21 I (AT, TN 9
(ST, =T TX1 0 70 U2 B 01 a1 16 2 .. (qGT)...

2 BETRRO QI - ATE T 2 . (GGEg)...

7 I ¥ : AT T TR 2, AT U 2T (A, AEaad] S dlel % i E
AEET)... 196 HL] Sl 2 . (aeT)...

S BEARTI 100 : 217 g9 BT ..(FIT)...

st HiEre el @M (31 U39 ; &Y g1 ole 92 2, 91 a¥IEY &l B (ST, .
S TETRRT I : 379 el ATt He M Ty (). .

Y HiErre ARl @ : 29 S TS H a1 B B2 2 L (HII). .

IUEIRIL (I1. &, PG ) TH =L, AT ST & . EGTH)... AT i1 Toha &
(GIFET)... ATTH] JHR B 1 e & ...(ATEF)...

7} IToT1E TG : oA Tl WIh-Ye 21T L (EEHE)...

7 OO, TR : A7, 4720 | Hell fde get ve 2fl, eRR 151 e ol die 4 affdw 0
ek 31 1 T2 TR AW & TEAEN e 93 2 .(FEH).

7 TEARR 9107 : H P e & L (EEH)... YA S 92 50 2 L (Fah ). TTAagRe
T G . (GHTE).... TG b G GH B 8 .. (RGEI)... BRI DR & ..(HTETH)...

7 ITE T : TieaFe A 950 U TR Aded . (aHF)... 9% 8 T4 27 . (CTaHT). .
SIHWRAE (ST, . S ) ; I 19 o, A3 .. (FTEH)...

SN SRR TIfYT : TE e e . ().
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SUAWRAS (ST, F. $UE M) : 08 SiF T8 § L (FEM).. OB PP dle el
. (HEET)...

N T, SEeEerdT | IR, e Jgel U del vEl § . (S, Ued &1 Sl i O
TS VBT | R WY P I A ot W 21 5eY ol d] T 2| Teh-50N TN 9 2oy 79 a1
AR AT 3 YA e 2 . (CHTET)...

st 3. 2fY, wroro ;A ofreaE

=7 .U, TR : 3R a9 <9 Y711 Aled] 2, fdHiies =av Y1 g1ed &, o Sy, I8
9 QRT #R1 5 B, SR B 1 WIeAh [T 7 ().

IYEIRAL (ST, &, HeE ) - T2, T2, =TT E

=N TH.OH. AR : 89N TN U9 $T &, ooq BIe| Wind (S, TR we! 4g
A el wed, sl wid 3Ryl . (). .

THE VICE-CHAIRMAN (DR. K. KESHAVA RAOC): Shanappaj, the hon. Leader of the
Oppoeition should speak. You must leave some time for him. Please have consideration because

there are a lot of things to be said.
= 3., wrorar : w2, Y S, 99 H enee B SIRH B 92 B L (A, .
THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): You have already taken fifteen minutes.

st .81, w01 : H 92 FF V21 U1 6 ST A0S HEING 1R YA BRI, the eves of the
enemy, that is, the Kauravas, were on Bheema. Az HIId 1B H Bheema was the man who saved
Pandavas , when they were in trouble. He Killed all the 100 Kauravas with his Gadha. 3119 EIEEE
S BT TRATE o, Rt REFrer He1 § F o oy # o194 2flY SR Sewg W 81 S Ul
T ERTII

Youmay allow me to read the letter written by the Chief Minister or. ... (Interruptions ...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You may place it on the Table; that would

do. Anybody can use it. ... (dnterruptions ). You may lay it. Whoever wants to use it can use it.
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2 .. worr: R, J 51 S H e g L (EEEE)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You have to keep time in mind.

...(Interruptions ). ..

=it &, F1oTedT : T e, W91 EH T 2008 3| THY Usel 1998 W oY 2004 TF ATTET
e 2T 3R 4 =T WIFRER 2, AT9e] JTe 21 2004 & 418 S| TE9HE TS, that was a coalition
Government with the JD(S); your Chief Minister was there. Till 2007, the Government was led by the

Congress in coalition with the Janate Dal (). S9d ST H &0T-91 gall, 9 971 3711 92 &, Fib

1 R A BE17E & 5 fpmes SHm # femer e 14
SUHARTH (ST, 3. BT V) : T d2d 91effl, T =1 i wHT S|

2 &, TToTwT ; B B e efl, 2004 F ..(EIM)... | am going to complete it, Sir.

Kindly allow me to complete it, Sir. Kindly allow me ta...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): How much time do you want?
=it &1, Troreqy - W, g fie 2 SR L ).

THE VICE-CHARMAN (DR. K. KESHAVA RAO): Mo, no; this is impossible. Please

understand me.
SHRI K.B. SHANAPPA: Farty-three cases were. ... (dntarruotions )...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAC): No, no. Shanappabhai, please understand

me. ... (Interruptions ). ..

SHRI K.B. SHANAPPA: Permissions given were seven; notifications issued were 33. During
Kumaraswamy's time: 47 cases were referred; 22 were given ...(Interruptions )... 19 were given
permissian. I TR F GPTI%HEL 15 &9 9% TEe 93, ST ST H WY STET illegal mining T issue

5 ... (Interruptions )...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Yechury referred to all that. He has

referred to the Governar and all that. ... (Interuptions ...
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SHRI K.B. SHANAPPA: Sir, Yeddyurappa has categorically stated. ...(Interruotions ... Just
one minute more, Sir, and | am concluding. From 2008 il today, he has issued only two
permissions. One did not materialize at all and, in another, they have asked for the goldmine. Both af
them have not materialized and we are saying that this is the Government during whoge time all the
illegal mining activity has been carried out. | am =orry to say this. So, kindly bear thig in your mind
that he has come out openly to reguest the Prime Minister of the country 5 W, W wma =i
TSl VBT &, o1 AT BHN 1 Iy, g¥ W1 1 FRE H IRy 3l U Uge BT a9 illegal
mining ®1 9 B &1 BT S v ang iy, 9159 T W 9

ST % PR H ST HHT AT Bee g D R

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please, itis over. Thank you. Shri Anil Lad.

SHRI ANIL H. LAD (Karnataka): Sir, | waould like to disclose that | am in the mining business,
as this disclosure is required under the rules of the House. 1Y, EH N 1966 | Feeld i J mining ¥
T2 211956 ¥ AN family mining H 81 3777 illegal mining & SR S @R d1e 32 8, 98 2002 ¥ TTe]
T 81 WY, A SHHT BRI W D1 GG lad] 5l 2002 H S globalization 3, real estate economy
El—tfﬂ, e iron are 3R Wet & AR ﬁ‘TEleTI There was g technology from China with the help of

which small gponge iron units were coming up in Hyderabad, Bellary and cther such places. Two
hundred to three hundred industries came up around Bellary and Hyderabad. The reguired
investment was only Rs.20 and Re. 25 crores. A lot of people put up industries. For this industry, the
material required was hard tumbler material. S et ot deet<) o 3T oy Hig o i @) e
%, TSI A TRV & o %I | know a lat of Members have spoken about it.
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W H gAY 9 wEN B, 99 961 50 9el 6 9o Sh6! 3w 9+ 59 ve1 € 1 9e
THPT FmIa ﬂ'@?@b‘iﬂl Then mining was started by a lot of companies. Y%, [ERGEREGE
HETEPT, Qo_vﬁﬂa ﬂEﬁW =] ﬂﬁ&mﬁmimmg ooncession @] & AN 98 oW WS ¥ Mo g o
Wl THEAT 2, that is legel, @1 911 illegaly sale T &, that is ilegal. It started in 2002, Today, the
newspaper, Vijgy Karnmataka, says that in 2004-10, near about 3 crore tonnes of material has been
illegally mined., ¥, # 78 HET FEd %ﬁf my friend-caolleague said now that the BUP Government
in Karnataka is in power only for two years now. | would like to correct that. They were in a coalition
Gaovernment from 2006-onwards with JO(S) headed by Mr. Kumaraswamy. The Deputy Chief

Minister was Mr. Yeddyurappa. Please understand this. The mining * is & threat to democracy.
THE VICE-CHAIRMAN (DR. K. KESHAYA RAC): The word * will not go on record.

SHREIANIL H. LAD: This was released in 2006 and it appeared in all the newspapers. CHNMN-IEN

has dane & lot of reparting on illegal mining. ... dnterrupotions ). ..
SHRI K.B. SHANAPPA: Sir. ... (dnterruptions ...
SHRIANIL H. LAD: Sir, he was not in power. ... dnterruptions ). ..

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Allow the hon. Member to continue.
...(Interruptions )... Mr. Shanappa, hon. LOP would be responding to your points; he knows how to

respond.

SHRI ANIL H. LAD: Sir, he is taking my precious time. ...(Interruptions ... In 2006, | was an
MLA and from my digtrict only one among the Reddy brothers was the District Minister during that
time also. This illegal mining, Sir, the illegal mining to the extent of 71 lakh tonnes which was done in
2009-10; the Karnataka Chief Minister admitted in the Assembly that the illegal mining had happenad.

Hon. Justice Bantosh Hegde had been interviewed by GNMN-IBM and he frankly =aid that there was

*Not recorded.
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no law and order in Bellary, "If | want to go and survey, | require pdlice protection.' These are the

words he spoke.

Siry | would like to say what our contention is. The Lokayukta can survey only where the mining
has been done. Ultimately, they can only submit a report indicating the quantity that is moved out.
W, JeeR T H 12 U 721 21 AR Jeatd ¥ Ble Hel FE) o ol HH 9 % 500 fHel et g8

STRY SEET ¥l Al Yed 2| Bellary is connected with &-7 ports. The Government should take

note of the guantity of material that has been exported from which port, whether there was a legal
permit or nat; they have registered Singapore, Hong Kong, Malaygian benami companies. 15 SEN
IR AR BT WIFH 150 JUU SIeR &, d1 Sei 54 over-invaice BN® 200-220 Slel} &R 341l
ToeiTel FTERT 1 S 591 097 91, 9% $ER 9 2aTe ¥ S7hY 99T 41 AN Y WY 9 72 4
iR 2l TN AT | would like to say, if the Lokayukta, Justice Santceh Hegde can go into
all these detalls, it would be nice. | am saying that even the CBI cannct go into this because it is very,
very technical. Yhat | am saying ig, let there be an inguiry even on us which includes the permits that
we have, on the guantities we have exported, where we have exported, whether we have dane
under-invoicing or over-invoicing. There is MMTG also. Bvery month, there iz a GEM pricing. It can
be ascertained in which month what is the export. Say, in the month of June, the price can be $50;
in the manth of March, it goes to $180. So, there is a lot of variation in the prices. My esteemed

friends are saying that the permission should be given only on value addition.

Sir, recently, a global meet was held in Karmataka. | request all the han. Members to listen to
this. Sir, the person whois Minister in-charge in Bellary colludes his hands with Andhra Pradesh, and
says, | will put ane steel plant in 2006 in Cudappa’ Sir. today, we are in 2010, and the plant iz not
existing there, and a lot of mining leagses have been issued on that plant. Again, today, in Karnataka,

there is & global meet. Arcelar Mittal comes and saye, " will invest Re.30,000 crores in Bellary™". The
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Minister from that District who has a company in his wife's name said, "We will invest Re.34,000
crores” . Sir, would like to say inthis House that when |am a mine-owner for the last 44 years, and |
don't have that kind of money, how can the Minister say | can invest Re.36,000 crares in Bellary,
and Rs.30,000 crores in Cudappa"?. So, wherefrom this Rs.66,000 crores coming? | would like to
know from my friends whether you have given permigsion to the company for investment of

R=.35,000 crores in Karnataka or not. You have to agree toit.

SHRI K.B. SHAMAPPA: Let the Customs and Income-tax authorties investigate it.

- (interruptions ...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let him say whatever he wants to say.

. (Interruptions ). Mr. Lad, you please address the Chair.

SHRI ANIL H. LAD: Sir, a high-level committee has been formed in the State to scrutinize all
these plantz. Lot of investors have come and put applications in Karnataka. The Karnataka
Government rejects these applications, and says, "We don't have water and land in the State of
Karnataka". In the next three monthe, they give the permigsion far these two big plants, Sir. It is
being given by diverting 84,000 acres of agricultural land. This agricultural land is being diverted for
setting up industries. Can we imagine that 84,000 acres of green agricultural land is being diverted?
Bellary's temperature in summer goes Up to 45 degree centigrade. In Bellary, we have the JSW's
biggest steel plant from 1993, BEvery year, they are azking the Government of Karnataka ta give them
a leage, but the Government of Karnataka is not giving the lease to JSW. But, without a plant, they
allotted the land and even given the mining leases far this company. Please understand, this is nat a
asmall scandal. This is gaing to be the biggest scandal in the name of value-addition. We have plants,
but we have not been allotted mines. We have put our application, but we have not been allotted the
land. So many other people have also applied for that. Sir, what | am saying ig, thig high-level

committee. ...(dnterryotions ). ..

THE LEADER CF THE CPPOSITION (SHRI ARUN JAITLEY): Sir, we have been hearing the

hon. Member. He was kind enough to digclose hig interests, when he started, but in the course of
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the speech, he can't start making a grievance that his comparny has not been allotted the lease. Thig
i the direct confiict of interests. ...nterruotions J... | can quite understand the concern of the hon.
Members. This issue has been raised by Mra. Karat earlier alsn. On generic issues concerning the
industry to raise it, but then ta start making a grievance of your own leage being granted or not being
granted, that is the direct conflict of interests, which shauld not be allowed. ...(Interruotions ...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): It iz a matter of expression.

-.(nterruptions ... The word "I brought the personal angularity to t. Let us avoid that.

. (Interruptions ). Please conclude your speech.

SHRIANIL H. LAD: Just a minute, Sir. The Andhra Government conducts a GBI Inguiry. The
perscn who is saying that he is ready for any inquiry, goes ta the High Court and gets a stay on the
GBI Inguiry. Today, they are saying that they are as pure as 24 carat gold, and they have nat daone
any such thing. ...(Time-bell rings)... Sir, the Lokayukta mentioned in it Repart that 99 illegal
mining happened in Bellary. Sir, | would like to quote here one thing. The Lokayukta used this GPS-
72 equipment to survey our lands. Yvhen the lands were allotted to ug, it was surveyed by chainand

the land was given to us.

When a GPS survey was done, even i1 the Parliament iz surveyed by this eguipment, there will

be a variation in that. On that we have gone to court and got the stay. ... (nterrupotions )...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let us avaid personal angularity to it, okay.
.. (Interruptions ). Let us not bring personal angularity to the debate. ... (Intarruptions ... Please,

your time ig also over. ...(Interruotions ...

SHRI ANIL H. LAD: Sir, | would like to say B R RGLIE T illegal mining T H E'C‘TW There

are barren lands, forest barren lands 9¥ STTchY illegal mining g3 21 One Dalimia mine which is twelve
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acre mine which s avallable in Hospet GER i) dgd ¥ Hled GIril sl 2 Siry | want this survey to

happen very fast. Thank you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Shantaram Laxman MNaik.
. (Interruptions )... You have three minutes. ...(Interruptions)... You can take one minute extra,

total four minutes. ... (Inferruotions ). ..

SHRI SHANTARAM LAXMAN NAIK: Thank you, Sir. | will start by referring to Mr. Sitaram
Yechury's statement asking for rationalization. See, | am also besically a socialist man in person. |
would like the naticnal wealth to be in the hands of the State. But seeing what is happening in the
public sector, the vast corruption which i there, we are not able to manage, admittedly, many of aur
public sector undertakings. If we are able to manage the public sectar, then the naticnalization could
have been the solution. Secondly, you were asking for a ban on export. Today we don't have
capacity and that capacity will take years together for utilizing our iron ores. Sir, a place like Goa
where only low grade iron ore is there, that is not utilized at all in the country becauge there is no
scope. Therefore, there ig no ather alternative than to export low grade iron are. | am mentioning
Goa only. For other iron cres also we do nat have that much capacity. Therefore, exporting is the
only ... (Interruptions J... Sir, we are having a mineral palicy well laid down where so mary things
have been mentioned. | am not referring to that. The only thing is that the mineral paolicy says that as
per the palicy we will be amending the concerned legislation, that is, mineral rules, regulations, etc. |
urge upon the Government that as per this policy which is there the neceszary amendment to the
legislation have to be made because as Kapllj is saying pclicy is not a law, pdlicy hag to be
incorporated in the legislation. Therefore, although we have got & mineral policy, we have nat
amended the concerned legislation. In this mineral palicy there is a very important revolutionary

change which has been made, namely, wherever we are going to hold, it we have mining leases
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now, henceforward the tribal and villagers will be the stakeholders. 1T is not only that we are going to
compengate them, it is not that only we are going to resettle them but they are going to be the
stakeholder. This s a revolutionary scope which has been given in the palicy statement. Therefore,
that has to be implemented. Then, Sir, you have 1o see how these iron ores of Bellary went. Did it
disappear all of a sudden, whether & theft was committed or whether it was washed away by rain?
Who made it disappear, this requires to be investigated. Sir, this cannct be investigated by an Inquiry
Commission. The offence has already taken place. When offence of theft has already taken place,
there has to be an FIR and nat only that those who have committed theft be arrested but the
conspirators, even if they are in the Government, even if the highest person is there, if he is found to
be a conspirator by clearing the files, by helping those persong, then the highest executive person
will be a congpirator and that higher executive person in the State has to be arrested. It cannot be

done by an Inguiry Commigsion becaluse it takes years together.

It somebody does not want to take action, the Inguiry Commission ig there. Therefore, Inguiry
Commigsion is not a substitute for this. Therefare, | demand that CBI inquiry is the only soluticn for

Bellary theft.

aft eften ol (SEh) « Svwweme AEEy, & wad! g e ol &R # sgre) whyg 78
il

TJUHATRAE (1. %, HIE ) ; IE o 1 e 2

st wefte ffa - e, 7 Ffee at ... e e 1 AT 21 o Tor 21 U), # ey uEe
grievance ¥ IR W I8 HE gEdl ?gr ISR El@ projects E{G) %’, qE irrigation & ‘8’7,
slectrification & 21 TT mining % &1, T8 TN 18 B £ &iK 7281 gEde <&l 984 &, O I 98
e 2 15 G S & 9 cecision 8F & dTa9]g HYF951 proper rehabilitation 4 FE1 1471 2

They are always displaced from one place to ancther in the name of development, whether it is a

power project, electrification work or illegal mining of minerals.
[MR. DEPUTY CHAIRMAN in the Cheair]

AR illegal miring <11 B2 2, S 15908 ®1 1 9% 1 9199 21 21 2 S9N 927 urhygienic
atmosphere # Y8 Y8 81 d 9P el U dlleld1d 3 32 & % 3796 Gl &1, el &1, ud
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Po I S ifth A g8 B A 3 IS H oel €2 Ie H 36,000 RIS U SUIG] 6] o | 90
T, T FHHEA ST B 9 B BT 21 OF FHI T H ilegal mining B Y51 &, SEH &9 T2
Enquiry Commission 33139 47 .13, ¥ ST #R159, e I¥ 396! s 99l 7 81 3l ang
We T SRR O7 TRt o investigation authority BT o S i B N Tt fope @
reama =1 21, 1 Sud! a1 e FhenT?

FEED, 7% 1 S F Arecl 2 1 o Uh-S¢ Wi H 2N UF o0 1SR AN wRee A
Fd SUTET illegal mining §5 1 ST 100 § ¥ 90 vRre grRdew e € 3R ol S 2, 98l
Ervironment Minister THET Y2 U2 S5 P BT X2 LY T2 water pollution BET TT? I&T air
paliution HEl T101? FieR & grgdey d vl SRl 2198 & 7 a8l erged] & 9H & 912 4,
S ST B % &1 4 FHN B g T8 9 91 V21 81 Sd] A F W98 g ARl i 98 2
A=Y, Indan Constitution 3 ST Article 21 & - Right to Live, Slssed & 1oy § 3a&! fsHie &
e E| S WAl ¥ SO T W SEE T H T8 92 9, dlegal mining T I9TE ¥ oF SH1 ST
urhygenic SFTE 3 throw He% Il o 1 Hf3dl Y @] & HE8Y, T8 national threat T 916 &

P ST A YR | ST T B S liron ore AETHIETS, YAETTS U @iy SHER YR S1e] H S
Iron & Steel Plant &, 1 U8 @01 81 81 Webell & W&l WeR A1 H iron ore E1, raw manganese 1, 981
T AT econemic benefit % 80 B S5 981 TN E17 7% 99 &5 T WRT 210 ZIHGTE ek 9187
AT 1, export BY S, SUG 918 7 916 G o], 7 3996 N e, 7 AN S0 A9 B BT T
BT A T2 e S =R gl Ol & TEd WRe Bl A1 MR B W ey B el
S8l IR WYY AT H 30 WREN D] o1 &, e e B, Ugdl TdHe B, 981 se] 7@ &
T, ST% AgwisT 7 o W SR TR 8, T 901 8] 951 U W e Wi a9l 967 98 minerals Y
2. iron ore 1 2, U9 @ 981 HYY AT 2, SUR 3RH ¥ Wl 9991 o e £, I8 J 9 HegH
BINEES ETSICIESIE

HERY, BN TP 3R AYzEs H oel 511 989 ilegal mining §% &1 9% 1 3ga] #
Vedanta & g1 9 231, 918 Posco & N 3 28T, 91l S99 rehabilitation Wiad T4 <= 81 921 21 F91
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e e 2 % S o o1 fom w1 2, 2ifer a0ieR R AYuHs & greded & foQ o1 s w4
ft 727 21 T & =9 We & AEgH ¥ FEET SR =EAT 1 ilegal mining W, spacially ST
Enguiry Commission under section 3 N ®lEede TS S wea g figur ...

Bﬂﬁ?ﬂaﬁ\Tﬁ?ﬁ BT T TRE W Ha% B o Eﬁ'ﬁe{paper tampering TRDH c_vl'l?ffe;ﬂ—\r
AEe] & 9N dS o &1 S fHar 2, 996! 47 9fere e 91y - =98 9% political
involvement %ﬁ, EI'I% EI@’ AR T irvolverment ﬁ, ﬂ'@ 2RI 9IS B invalverment ﬁ a1
et wrll At individual BT involvernent 81 - forgant +1) gud fara gran <men 2, 9w Sl e
ST AR TG 9% &fed [y 9] 991 9% o $%ae Tl o g = W1 ol 33 ove 9
illegal mining Tetd Y& =TS

St FIFATA ;& T FUTE A2 d| A o F e % T Reeee Fedl

7 I PO TET (FER)  U¥, 99 U e @ wey 2 Syl

Y SawTafer : SRay| Eel A 21 e |, e i e el ere v e e e 2
Y TH FITA T1GT : WY, H US LT IET Bl represent B T2 € 2117 U8 U HE U HHe 2
7 FOEHTRT : AT 9 T2 1207, 5% TN allow R 32 B

BN IW FUIA ART : WL I U1 2| He 5T, H A1 A5 =1 AR AL ol &1 A14R
L<H TR TR , T8 M TS Uep HeEeayol Heeee O% =il 374 1| ATe X 291 &1 &7+ W TR
TR Y 3R 2| HEISY, legal 31¥ illegal mining &1 Tre] 950 Sda< w9 U &1 V8] 2 HR1UH a R 9¢
TE FE 5 76 S legal mining T T AR 2, =& 412 T Fillegal mining 21381 21 ASET, 96
SAER ATEE SR T T2 legal mining Y 98 8, M6 59 RS 50 8, [0 99 authority €,
AR 1 I S b1 1 & V8 £ - H1F 21 T SHN AR N W FTeAhy S Sl g
AT BT £ - AN B SN, ILTH MY, IITHY 3R 57 95901 o o T & 918 71F 300 $9Y
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i 21 381 21 919 S9! Fep) e 8 2138) 82 anyss Simien aegd 271 36 uie | 9 89N vy
T & BUE | SUE! [§5F] 21 ¥ 21 701 24 UE =] FE Uedl (6 26 W0 ST S6Y SN ol
Qe &, ST AR 2, SO 21 37 S99 BHM @] gl &R Wl 87 H 9] a1 aedl § P
illegal miring e G161 ST AN £, 3 B9 2R 21 &9 legal mining H- I1611 B 1918 T 21 legal mining
212l & all¥ 92 U4 illegal mining @Y% legal mining & A 4R YRI9IE TR o vl 81 29 9¥ IR
TR D AR 2 BART U BT 22 FH 1 S B G © T 2| TART T A &A% direr’
£, S0P AYUR 89 HE e 6 o2, o Pl A1 ofg @l 9 H P 35 g9R aRIE $9u1 SN B
3 BSTR BRI U] FE VB ol WE Fed veill 91 &1 Ty gl ave U g2l = w2l & 1% = w
F R HOE I I 2 A B AN E? * T UE AN b I (2 & 9Ew 27

S} YT - 21T T3 A TR =T 7epTer S
2 IM FITA I1E : T, TE fact &, U8 TlE o
7Y O, U, TR : 1%, o 37Tty -] W o 92 2

7l T FUIA I1EE ; ATT FOI SIIHY = AT T legal miring FR=1 F1el HI AR 27
THTH DA E, 90 oI AN ST 21 50 08 UTe 7o &Y U 5 * O . ().

3 TH.09. SEq@Terdn : IR-R 1 B G 71 3l . (TFET)..

) YW FUIS Aed : A9 T1 YA 98 § 7| 7S G, T2 AT F1 G 2| T U T lterdr
TIE & - & w1 v ) A e e Sf ) 9T S 9 - o SEE H Blauction Y
2 &, AT 3511 T auction [T, AT EART BRIE 1 BRIST A1l 37T air &1 auction ¥ ¥ 2
g gt T8 TURT afferlT a9 2 gHeT W auction R ? S0 IR TWRETIde® e TS| 781 ol b
ofIR I T AT i 2, SO ST ARE W S BT Wl ge] ST ¥ A% 26 e 2R UY
TT ENEHY 5 TR I Ue) 3R 2w ) T el we el Sl aret SR ERd w29, o wa- e

*Not recorded.
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ISR 8, Fel We ¥l 8], BT NS B, SSNI 8l J1 SRS, AH G & SRAR 87 SE Bel-
el RE] B ofH W AR STREE ] 50 2N Had 2| SAN T=1 Wi e agd SEH AE H e
AR FE o1t Wi AT SRT U =e vE1 21 A Uget (0 I8 el SAlEva T 9d el ¥ AR el
T B SR ATAEE %1 W G5 AT AT H 2, JAEHR SR BT (e e
0 @1 SIS 21 AT @io] YR & Telldl 3T -990e o BRYS UNAT H Y W Bl HH 0
SHERI P GINT T5d TG TRk U BR1I1 1 T2 51 5ol IS 1 T o7 9] g7 Sl 2 119 29
AT T BRI R D1 FHOT T T SIS W B SR (1 S £ 1Y d% WMl $1 ShaR| 4
3E T BRIk SHP] AN [SreIelp] S31 Ve Bl SUG| SeateR g ofid g1 912y 3% el 0w
UF AU HET ¥ BT GO S AR SURHOR] FERT, TV 99 $UF N Wad &b Of 10
BRI AR e 1 2 =i We B ARiET Pl Wi R4 gY A o1 el ®l T8l i T8
HeBl| e T o THRYN A 1 G o WRI -1 HRYS YR Siel] B SR T Hes 8
v2h 2, forde guiaeu g 1 91 e ge w81 B gaf ven arel N enfiafyet &t s ot ardy
@ & PR 9412 21 51 2 T g1 e a1 1 o arel T2 21 3y @ & BRY|
TS IR T2 e A1 21 g B, RIFT S A 50 q B @BR AlS e BY Yeh B Ale 39 W
WRER &1 S B T TN THY IHR B3N] $UY B HET 2 HIel 81 ¥8 B 78 90ws &
e oR wierey ofR 390 73 N e T1iey, Ry &9 B 9a] e e 16 24 fpe g g
T2 2| UF 29 99 o) aHfes g¥iEw 2 guley Wit & w9 ¥ vl 7 g S SueR veE R E,
T R 291 % AT AR | ] WIS ARER B T [ F I8 30 B i 0N ¥ Y oy w
G, A & ot o8 e 2o oF T B STeed 21

B AT BT o A U & e O R % o Wik A e @1 U BT o gl
| 37T gHN S8 & HeT A1 €9, el 1d TN B 118 A e i owrg s @ o) A o wE
21 oFF: AN W & o o1 el % T o e BT T R O9 AT B9 W e el
B ABRiE S &) areger S WeiE @ a9 gl 3ud de1 2 arel! fistell Feide & g
1 {21 ERTG S AR T QU F1 S W b Te B aw-¥E Bl SRR E e ey
A Fget gl S B oA 1, e ERISRTR & U S e g Lo e, ged
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AT 1 A WA U B 1] ofdl| IR 3 ¥ @I, SIeaT] & IISHIR & afHd I Jel1g+ § ST
Tt &R epTferaTet &3 A YTH RIS 1 SHIRT WO N1 B R THY BAR 290 B WTell hi
SERT BT 15 VIOUE Y Gl WAl O W B B iy i 2R gar e seaeds @
irtensity BT HH TN B SR T commitment 1 GRT B H fT GETN FeRT 39 FHR SHN
o foemre & fofy 2iems 2R offe s 13019 §enh a9 &1 srevd &, Wi w1 wael &
ofR wieraadl &1 g7 g1t 21 Wl

MESSAGES FROM LOK SABHA - confd.
i The Indian Madical Council (Amendment) Bill, 2010
(i) The Trade Marks (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, | have to repart to the House the fdlowing messages received

from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-
0]

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabkha, | am directed to enclose the Indian Medical Council (Amendment) Bill,

2010, as passed by Lok Sabha at its sitting held on the 20th August, 2010,
Sir, lay a copy of the Bill on the Table.
(n

"In accordance with the provisions of rule 1071 of the Rules of Procedure and Conduct of
Buginess in Lok Sabha, | am directed to inform you that the following amendments made by
Rajya Sabha in the Trade Marks (Amendment) Bill, 2009 &t its sitting held on the 10th August,
2010, were taken info consideration and agree to by Lok Sabha at ite sitting held on the 20th

August, 2010:-
Enacting Formula

1. That at page 1, line 1, for the word " Sixtieth”, the ward " Sixty-first” be substituted.
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